
I CENTRAL A[Di"AINISTRATIVE  TR IBLflL 
- 	BANGALOFE BENCH 

Second Floor, 
Commercial Complex, 
Indirnagr, 
BANGALQE.. 560 0,38. 

Dated: 8FE81995 
APPLICATIJ NO: 1695 of 1994. 	 - 

-------------- 

PLTS Sri.C.Gajendr, Bangalore-8. 
V/s. 

RESrcNDENTS :- 
The Secret ary,tinistry of Defence,N ew Delhi 
and three Others., 

T. 

Sri.R.B.Menon,Mvocate, 
'SYAM'No.301, 1Oft .Road, 
Indiranagar, Bangaloré38, 

Sri.M.Vasudeva Rao, 
Addl.C.G. S.C. 
High Court Bldg, 
Bangalore_560001. 

5iject;... •Perwardin 	1 c.p. 	the OdQr,  Passed by the. Cntra1 Administrative TribUna1,Baa1,T. 
—xx---. 

P1ese fid encl,sed hdewith a copy of the D/ 
STAY ORDER/INTERN ORDER/ Passed by thIs Tribtr1 in the. abo ve mentioned PPlica1ions) on 	27-01-1995. 

Tee, 
7c.
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CENTRAL DMINISTRTIVE TRIBUNAL 
BANGALORE BENQi: 	:BANGALORE 

ORIGINAL APPLChTION NO.1695/94 

FRIDAYS THE Th'ENTY SEVENTH DAY OF JANUARY, 95 

SHRI V.FA1AKRISHNAN. ..I 	lEER (A) 

SriRI A. N.VUJJANARADrIYA. - 	- 	 • .. . .MMBER (J) 

CGajendra,'tajor, 
S/ô T.S.chandrasekaraiah,. 
Draughtsman, No.14690793 A, 
515, Army Base Workshop, 
Ulsoor, Bangalore-560 008. ...Applicaflt 

By Advocate Shri R.B.Menon 	 : 

Versus 

1. Union of India, Represented by 	-• 

- Secretary., Mini stry of De fence, 
• New Delhi-hO 001. 	- 	• 

2. Commandant & 1l.D., 
/ (Disciplinary Authority), 

515, Army Base rorkshop, 
• Ulsoor, Bangalore-560 008. 

.3.  coiander (Appellate Authorityl, 
Takaniki Group Vaidyut aur 

• Yantrik Inçiniyari Fiukhya laya,. 
• Headquarters; Tech. Group EME, 

Delhi 	ant.-10. 

4. Director General of Electrical & 

Mechanical Engineering, 
(Revising Authority), 
Master General of the Ordinance ,Branch, 

• Army Headquarters, 
. New Delhi-hO 01. 	 2  .-..Respondents 

\NSII44 / - 

By A.C.G.S.C. Shri M.Vasudeva Rao. 
( 	• 	* 	'\\ 

-•. 	.....2/- 
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+ 	 . Shri V.1arnakrishrn 	Menber '(A). 	 ,. 

- 	, ' 	..- 	•-.._-.,'•- 	-\ 	. -. c 	- . -. 	, 	,. 	,. -. '- 	- 	. 	,. 	..'. 	, 	. - 

	

.4 	.' 	 '-- 	.-'. 	 -: 	-•'..- 	 . 

	

L 	-.-;-•, 	.-$' ,. . . 	:,drt.jt. 	-: --•'--'--' 	 ';: 	'? 	 :'' 

1 	 Shri .V.Rio files reply. 

- 	We have -heard both sids.-'-The -applicant has .. 

challenged the penalty of stoppaç,e of increment for one 

-. 

	

	year with .cuxnul-tive1  effect .and also wants treatmentpf 

the period of suspen'sion as duty for all pirposes etc, 

from 18.1.92. One of the irin grounds he has taken in 

support.of his praye± is that even.though the t/e depart.-

ment initiated the 'jor'penalty proeedings against him, 

he had, not been supplied with a copy of the enquiry,  

report before the Diciplinary Authority passed -the 

order inflicting :the penalty. He has also .contered 

that the. authorities , ncerned did not apply their mind. 

2. . 	. 	Shri. N.VlRao for the respondents admits 

that a- copy of the e1quiry report was not given to the 

applicant, but he draws our attention to the Supreme Oourt 

deOision in the casecf anag1ng Director, CIL Vs. 

Karunakaran reported un 1993 5CC 727 and- in particular to, 

para 31, where, it is stated that- the employees should 

be-given an opportunity. to show hoz his dasewas -preju- 

diced for non-supily of entfiry report. Shri Rac further 

contended that,  the applicant herei has not brought out 

as to how his case WS prejudiced for nonsüpply'of the 

enquiry report. Shri Rao now supplies a copy of he 

enquiry report to the learned counsel frr the applicant. 

— 
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We find that the applicant filed a'revisión 
- 	 - 

petition on 26.4,'94, -a. . copy of which has been made avai- 

lable to 'us now.. We find from this revision petition that 

he has urged a number of points in support of his case. 

The reviewing Authority b* his ordet dated 12th July, 94 

has disposed of the revision petition as seen from  Annexure 

A4. 	he order by the 	 Authority gives the back- 

ground of-the 'case, but does not specifically deal with 

the points urged by the applicant in the revision petition. 

In the circumstances of'the case, we ash the 

'orders of the 4ng Authority dated 12.7.94 as at 

Annexure A4 • As the applicant has since been given a-

copy of the enquiry report, he may now 5uxnit a detailed 

revision petition indicating interalia as to how the 

non-supply of the endu.iry 'report has caused prejudice 

to him. If the applicant submits such.a revision petition 
___ 	 -0-. within one rrcnth from today, the vi-oww. Authority will 

dispose of the same by mnans of a speaking 'order within 

three mnonths,from the date of receipt of such revision. 

petition. 

5. 	With the above observations, the application is 

- finally disposed of with no orders as to cost. 	V  

V 	

______ 
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Z1-R (1y) 1,ZZIBER (A) 
Y• f  

TRucoP 

Central jstrativeTribWIaV 

Bangalor,e Bench 
- 	BangalOre 



CENTRAL 	ISTFIATIVE TRIWAL 

BGALORE BENCH 

Second Floor, 
Commercial Complex, 
Indiranagar, 
ftAN GALORE - 560 03. 

Dated: 14 JUN 1995 
APPLATKN NO. 	1695 of 1994. 

APPLICANTS:Sri.C.Cajendra, 

v/s. 

RESPcNDENTS 	The Secretary,Ilinistry of Defence, 
New Delhi and others. 

To 

1. 	Sri .fL8.1ienon,Gdvocate, 
15yf4', No.301 9 100 Feet Road, 
Indirenegar ,Bangalore-560038. 

2 9 	Sri.1.Vasudeve Reo,Rdditlonal 
Cntrsl Govt.Stsnding Counsel, 
High Court Bldg,Bangelore-1. 

Subject:- F.rwarding copies of the Orders passed by the 
Central Administrative Tribunal,Bangalore-38. 

--- xxx----. 

Please find enclosed herwith a copy of the Ordr/ 

Stay frdei'/Intcrim Order, passed by this Tribunal in the above 

mentioned applicatioh(s) onFifth-J.u-ne.1995. 

044- 
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in th D Central Administrative Tribunal 
Bangalore Bench .' 

Bangalore 

195 Application No......................... of 199 

C~ER ."T on 

Date 	 Office Notes 	 •] 	Orders of Tribunal 

r A • • 	- 

.1RUE C 

V R( MJA'jjj . 

5_695 

Beard Shri.W.'J.Rao in reply 

to rJA 5I/95 seeking extension of 

time for cornplianc€ with4rection 

contained in the order of this 
Tribunai. Time is extended for a 
futher period of 2 months from 

27-5-95. 

-. 
r(A) 

(k 
ecti 	fficeP 	- 

)PY 	Admi 5tratv8 TrlbuJ 
eangalot4 8ench 

njdhui 
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CENT AL ADMINIbTRJPIVE 

BMG.LO1U BENCE. 

iiisc. Appin. 330 

in 
0. A. o. 1695 

Between: 

C. Ga1endra 

of 1995 

of 1994  

'S Applicant 

And 

Union of iMia 
& ore 	 •0 Respondents. 

HISCEjIIVWkM APIlCLTiCN 
FILLD BY THE 	OND-& 

VR 1XLNSI0I' 03? ITIM 

By its order dated 27th Jan 199 9  this 

Eon'ble Tribunal has quLshea the Revising Authority's 

Cr cer dt: 12.7.199 and directed the applicnt to 

submit detailed 'revision petition within one month 

from the date of the order indictiting inter 21i8 

as to bow be vas xxF prejudiced by the non—supply 

off the copy of the Enquiry Report. Ar, per the said 

direction1  the applicant has submitted his explanat— 

ion. 

By-tb said Crder the Hon'b]e Tribunal has 

also dirt.cting the RLvising Authority to dispose 

of the eprentLtiOfl of the applicant by mecna of a 

I . 
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speaking order witiAn three months therevfter. 

Even then the directions could not be cpmplied. 

hie Hon'ble Tribun1 Jq iliac. Appin. No. 251 

of 1995 was p1e sad to extend time by to more 

months from 27.5.19959 •hicb expires todi. 

3. It is sbmitted that the records per-

taming to the case have been forwarded to the 

4th repondent by the 2nd rep ondent on 10.3.1995. 

L4nce the case of the cp1icant is aZZicient1y old 

znd due to vor1ouo other administratiVe problems 

tb concerned Revising Autbokity as not able to 

disO3e applicant'a representation as directeci 

and some more time is required. 

T.IJ1EFGEL the rcDpondeuta pray that this 

Kon'ble ¶1ribunal be plecsed to extend time by three 

months for coaip1ying tith the directions of the 

Ron'ble Tribunal, in the interest of justice. 

VLRIPICATION 

is  Col.nsl D.N. Cspocz, Gsnea1 Manager 

Admjnjstratj.n 	 , do hereby 

on my o..n behalf and on behalf of the rea-. 

poncients verify and state that vbat is 

stated bo e is rue to the best of my 

knowledge and information. 

CI) 'v 
- oI 

FOR 	RECI0 iTQenerat Maaget Adm 
515 Army Rais Workshop 

ItDDL. C LZiTRLL GO • S T.;JDThG (IOUN&EL 
& ADVOCATE FOR REPO!thkJTS. 

Banga101e 
27th Jul 1995. 

BangalOre 
27th Jul 1995. 



No. 	 cA 
Date 	 Office Notes 
	

Orders of Tribunal 

'ivP() 

31.7.1995 

Orders_on PhA.No.330/1995 for extension of 
time: 

Heard. We see no reason to grant 

further extension of time as sufficient 

time bas already been granted. Hence, we 

dismiss this P1.A. 

NEI9BER (A) 	V'CICHAIRPN 

Central S ti 	0fff;.!:-q-.. 4j 
•. 

.mIn,s 
13a1198!0 retUfl8I 


